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List of Industries who delay dell-
verles of Plantg and Equipment

6957. SHRI K. PRADHANI;: Wil
the Minister of INDUSTRY he pleased
to state:

(a) whether Government propose to
draw up a list of large and medium
industries which undertake to supply
plants and equipment for various pro-
jects but delay the deliveries upsetting
the commissioning schedules of priori-
ty sector projects like cement; and

(b) if so, what steps Government
propose to take against the defaulting
companies responsible for delayed
commissioning of various projects?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) ang (b). There is no proposal to
draw up such a list. The delivery
schedule of the equipment is generally
governed by a contract between the
project and the machinery supplier.
Such a coniract normally includes
penalty clauses for delayed supplies.
Whenever complaints are received
about delayed deliveries of plant and
equipment, the matter is taken up
with the concerned suppliers with a
view to speeding up the deliveries.

Taking over of Punalur Paper Mills
Ltd., Cochin

6958. DR. A: U .AZAMI- Wil
the Minister of INDUSTRY be pleased
to state:

(a) what is the licenced capacity of
Punalur Paper Mills Limited, Cochin,
Kerala;

(b) whether it is a fact that the
production of paper hasg been fast de-
clining; if so, the reasons therefor;

(c) whether a demand has been
made for early take-over of the Com-
pany in which large number of Publie
Financial Institutions have stake and
investments; and

Wrilten Answérs SRAVANA 16, 1002 WSAKA) Wrmen Aoy 5%

(d) it so, the detaily thereef and
proposed action of the Government in
the matter?

THE MINISTER OF STATE I
THE MINISTRY OFr INDUSTRY
(SHRT CHARANJIT CHANANA):
(a) and (b) The licensed eapacity of
Punalur Paper Mills Lid., Kerala is
33,000 tonneg per annum and the
production in she last 3 years has been
as follows:—

Year Production ¢, of ca-
(in tonnes)  pacity
utilisation
1977 . . o 456770 44°1%
1978 . . . 14,628 44° 32%
1979 . . . 12,242 37°0%

It is reported that the dechne in
production is due to industrial dis-
putes, non-availability of adequate
raw materials and an accidenta] fire
in the factory which damaged the
equipment,

(c) and (d). There is mo preposal at
present for taking over #he manage-
ment of the company.
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Regularisation of Apprentice/Clerks
in DMC

6960. SHRI K. LAKKAPPA: Wil
the Minister of HOME AFFAIRS be

pleased to state:

(ay whether it is a fact that the
Delhi Municipa] Corporation recruited
some Apprentice Clerks in 1978 and
1979 and on conclusion of tbeir train-
ing, regularised few and discharged
the larger number;

(b) whether it is also a fact. that
earlier almost all the Apprentice/
Clerks taken by the D.M.C. had been
regularised on the conclusion of their
training;

(c) if so, the reasons for not absorb-
ing the 1978-79 batch fully particu-
larly when their admission 'was done
after their having passed a test held
by the Delhi Municipal Corporation;
and

(d) the action proposed to be taken
in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (d). According to the informa-
tion supplied by the Municipal Cor-
poration of Delhi excluding Delhi
Electricity Supply Undertaking and
Delhj water Supply and Sewage Dis-
posal Undertaking, which are autono-
mous bodies, the position is as fol-
Jows : —

The Apprenticeship Adviser in 1975
required the M.C.D. to engage 163
apprentices to undergo apprenticeship
training in the designated trades of
Book-Keeping ang Accountancy, Store-
Keeper, Clerks Gendral and Cashiers.

In pursuance to this the M.C.D. ap-
proved the engagement of 163 appren-
tices from 1876 onwards for a period
of one year in the aforesaidq trades,
Those apprentices who were engaged
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in 1978-79 were relieved on completion
of their training and those engaged
in 1979-80 are still undergoing trais-
ing,

However, during the period from
November, 1976 to January 1978, the
apprentices who were engaged by the
Corporation were those who had qua-
lifieq in a competitive test held by the
Corporation in July 1975 for recruit-
ment as LDCs. These apprentices were
absorbed on the occurrence of vacan-
cies in the Corporation.

Apprentices taken in during 1978-79
were not absorbed. There is no obliga-
tion on the part of the employer under
the Apprenticeship Act 1961 to absorb
the apprentices.

It is not correct that the appren-
tices engaged in 1978-79 had qualified
in the test for LDCs as the direct re-
cruitment to the post of LDCs in the
Corporation is now required to be
made through the Clerks Grade Ex-
amination to be conducted by the
Staff Selection Commission, and the
earlier system of recruiting LDCs by
the M.C.D. directly has been dis-
continued.
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